IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: SYDERABAD BENCH: AT

HYDERABAD

TRENSRERABE/ORIGINAL-APPLICATION NO, 560 of 15990

DATE ,OF ORDER: 13th July, 1390

BETWEEN:

Mr., A.Shankarji and ahother APPLICANT(S)
vs.,

The Direétur,FT.I.F.R., Bombay and RESPONDENT(S)

another -

FOR APPLICANT{S):  Mrs. N.Snoba, Advocate

FOR RESPONDENT(S): Mr. E,Madan Mghan Rag, Addl. CGSC

CORAM: Hon'ble Shri B.N,Jayasimha, Yice Chairman
Hon'ble Shri D,Surya Rao, Meibar (Judl.).

1. whetherfReporters of local papers may.be /M¢
allowed to see the Judgment?

2. To be referred to the Reporter or not? M=

3., Whether their Lbrdships wish to see the /
- fair copy of the Jucdgment? : : :

4, Whether 1t reds to be circulated to
other Bench/of the Tribunal? :

S. Remarks of Vice-Chairman on columns

1,2,4 (to be submitted to Hon'ble Vice- _
Chairman where }s not on the Tench)
| %// &
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ORIGINAL APPLICATION NO.560 of 1390

JUDGMENT OF TH DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI B.N.JAYASIMHA, VICE CHAIRMAN

The applicants nerein are Watchmen=-cum-Orivers in
the Tata Institute of Fundamental Research, Balloon Facility,
ECIL Post, Hyderabad. They have filed this application
guestioning their non prﬁmotion to the posts of Drivers
by calling for applie&tions through Advertisewent dated

25.6.1990.

2. We have heard the learnad counsel for the applicants,

Smt. Shoba and the learnedfﬁténdipgrbuunée; Por;tﬁe Central Govt.

]
¥

Snri E.Madan Mohan Rao, Addl, CGSC. The office has raised
an objection that the Tata Institute of Fundamental Research
does not comé under the purview of the Tribunal as no
notification has been issued under Section 14(2) of the
Administrative Tribunals Act, 1985 bringing ﬁne Institution
under the purview of this Tribunal, From the papérs annexed
ts the application, it is seen that the Tata Institute of
Fundamental Ressarch has its own bye-~laus governing its
functioning. No papers have been filed to show that it is

a Department Under tne Governuent of India and not an
autonomous institution., Tne Additional Standing Counsel

for the Central Government, states that it is an autonomous
institution and unless a notification is issued, this
Tribunal has no jurisdiction to entartain this application
from ths smployses of the Institutiom., In the circumstances,

it is clear that this Tribunal has no jurisdiction to
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entertain the application., The papers may be :returned to

the learned counssl Por ths applicants to enabls her to

file tne applistion to a proper forum of jurisdiction.

(Dictaﬁed in the open Court).

%ME%W B S 2o

(B.N.JAYASIMHA) (DAMWARAQ
VYice Chairman Member (Judl.)

Dated: 13th July, 1930,

friee

//LEPUTY REGISTRAR{JUDL)
[ Y

1. The Director, Tata Institute of Fundamental Research,

¥
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National Centre of the Government of India for Nuclear Science

and Mathematics, Homibaba Road, Bombay=5.
2+ The Scienctist-in~Charge, Tata Institute of Fundamental

Research Ballcon Facility, ECIL Post Office, Hyderabad -~ 762

3. One copy to Mrs. Shoba, Advocate
2-2-1105/21, Tilaknagaxr, Hyderabad - 044 (with Papers)

4. One copy to Mr. E.Madanmohan Rac, Addl.CGsC, CAT.Hyd.Bench,

5. Cne spare cCoOpye.
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~IN THE CcNTRAL ADMINISTRHTIU” TRIBUNA I
HYBERABAD BENCH AT HYDERRBRD

\’s
-

THE HON'BLE MR, -NLIAYASIMHA 1y, C.

, AND Y)/’
THE HON'BLE MR.D, SURYA RAD:MEMBER (JupL,

AN D ‘
.3, NARHSIMAHAMURTHY M)

Mmoo

THE HON'BLE

. THE HON'BLE MR.R;

DME:,VS”?’%G’
JROER / JLBGHENT : -

ASUBRAMANIAN:M(A)

113

VL aagmeam. o
. ‘ T.MU- V U"p\.N/DO .

D.Q.INO.‘ ‘550/%@/

Admlt ed and Intarim directions Issued.

Dismissey for défault{

Oismissed as withdrawn,
. Dismissad,

Dispnsediof ith derCtan.
M. A. ordered/Reyectad,

No order\as to dts,.
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